
MAF. No. 1  of 2012 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

25-11-2014 

  

 Mr. SC Shyam, learned Sr. Advocate, assisted by Ms. 

M.Chanda, learned Advocate, appears for the appellant. 

 Mr. HS Thangkhiew, learned Sr. Advocate, assisted by Mr. AA 

Mir, learned Advocate, represents the respondents. 

 We have heard learned counsel for parties and perused the 

pleadings of the writ appeal. At the very outset, learned Sr. counsel, Mr. 

SC Shyam, very rightly pointed out that the appellant-Union of India has 

filed one appeal against a common judgment whereby two arbitration 

applications have been disposed of. Thus, he prays for and is granted 

2(two) weeks’ time to seek instructions and file miscellaneous appeals 

with application for condonation of delay.  

 List on 09-12-2014. 

   

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 



                    WA. No. 3 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

25-11-2014 

  

 Mr. SC Shyam, learned Sr. Advocate, assisted by Ms. M. 

Chanda, learned Advocate, appears for the appellant- Union of India.  

 Mr. SD Upadhaya, learned Advocate, represents the respondent. 

 Learned counsel for the respondent prays for adjournment on 

the ground that learned counsel engaged to argue the matter is from 

Guwahati, and he is in personal difficulty today.  

 List on 02-12-2014. 

   

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



                    WA. No. 4 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

25-11-2014 

  

 Mr. SC Shyam, learned Sr. Advocate, assisted by Ms. M. 

Chanda, learned Advocate, appears for the appellant- Union of India.  

 Mr. SD Upadhaya, learned Advocate, represents the respondent. 

 Learned counsel for the respondent prays for adjournment on 

the ground that learned counsel engaged to argue the matter is from 

Guwahati, and he is in personal difficulty today.  

 List on 02-12-2014. 

   

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 



                 WA. No. 12 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

25-11-2014 

  

 Mr. L. Darlong, learned Advocate, appears for the appellant.  

 Mr. SC Shyma, learned Sr. Advocate, assisted by Ms. M. 

Chanda, learned Advocate, represents the respondent. 

 Mr. R. Jha, learned counsel on record for the appellant is in 

personal difficulty today. Thus, on a prayer made on his behalf, the 

matter is adjourned for one week. List on 03-12-2014. 

   

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 



WA. 27  of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

25-11-2014 

  

 Mr. R.Kar, learned Advocate, appears for appellant.  

 Mr. HL Shangreiso, learned Advocate, represents respondent 

No.1.  

 Learned counsel for parties, pray for and are granted time till 

after winter vacation, on the ground that learned counsel for appellant 

has to undergo some surgery.  

 List on 03-02-2015. 

   

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 



                 WA. No. 29 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

25-11-2014 

  

 Mr. AA Mir, learned Advocate, appears for the appellant.  

 Ms. R. Paul, learned Advocate, represents the respondent.  

 Learned counsel for the parties state that the inquiry report in the 

departmental proceedings is awaited. Thus, on joint request, let the 

matter be listed after one week for filing of the inquiry report.  

 List on 04-12-2014. 

   

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 



WA. No. 42 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

25-11-2014 

  

 Mr. S.Sen Gupta, learned GA, appears for the State of 

Meghalaya. 

 Mr. R Deb Nath, learned Advocate, represents respondent No.1. 

 Ms. NG Shylla, learned Advocate, is the counsel for respondent 

No.2.   

 Mr. BK Deb Roy, has put in appearance for  respondent Nos. 8, 

18, 34, 37, 38 and 40. 

 We have heard learned counsel for the parties and perused the 

pleadings of writ appeal. During the course of hearing, a letter dated 26-

03-2014, from one Mr. J.P.N. Singh, Director (NE), Govt. of India, 

Ministry of Home Affairs, NE Division, New Delhi, addressed to 

Commissioner & Secretary, Home (Police) Department, Govt. of 

Meghalaya, Shillong, was brought to our notice. This letter does not 

define the stand of the Central Government in respect of the impugned 

matters.  Thus, it would be appropriate to direct the author of this letter 

or his successor in office, if any, to file affidavit so as to clarify the 

position.  

 Let the matter be listed on 16-12-2014. 

     

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 



WP(C). No. 126 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

25-11-2014 

  

 Ms. QB Lamare, learned Advocate, appears for the petitioner. 

 Mr. R Deb Nath, learned Advocate, represents the respondents- 

Union of India.  

 Learned counsel for the respondents-Union of India, states that 

he has filed additional affidavit. Thus, learned counsel for the petitioner 

prays for 10(ten) days’ time to file rejoinder affidavit. The matter is 

adjourned accordingly with direction to list on 08-12-2014.  

   

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 

 



 



WP(C). No. 127 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

25-11-2014 

  

 Ms. QB Lamare, learned Advocate, appears for the petitioner. 

 Mr. R Deb Nath, learned Advocate, represents the respondents- 

Union of India.  

 Learned counsel for respondents-Union of India, states that he 

has filed additional affidavit. Thus, learned counsel for petitioner prays 

for 10(ten) days’ time to file rejoinder affidavit. The matter is adjourned 

accordingly with direction to list on 08-12-2014.  

   

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 



WP(C). No. 130 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

25-11-2014 

  

 Ms. QB Lamare, learned Advocate, appears for the petitioner. 

 Mr. R Deb Nath, learned Advocate, represents the respondents- 

Union of India.  

 Learned counsel for the respondents-Union of India, states that 

he has filed additional affidavit. Thus, learned counsel for the petitioner 

prays for 10(ten) days’ time to file rejoinder affidavit. The matter is 

adjourned accordingly with direction to list on 08-12-2014.  

   

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 



WP(C). No. 131 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

25-11-2014 

  

 Ms. QB Lamare, learned Advocate, appears for the petitioner. 

 Mr. R Deb Nath, learned Advocate, represents the respondents- 

Union of India.  

 Learned counsel for respondents-Union of India, states that he 

has filed additional affidavit. Thus, learned counsel for petitioner prays 

for 10(ten) days’ time to file rejoinder affidavit. The matter is adjourned 

accordingly with direction to list on 08-12-2014.  

   

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 



WP(C). No. 132 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

25-11-2014 

  

 Ms. QB Lamare, learned Advocate, appears for petitioner. 

 Mr. R Deb Nath, learned Advocate, represents the respondents- 

Union of India.  

 Learned counsel for respondents-Union of India, states that he 

has filed additional affidavit. Thus, learned counsel for petitioner prays 

for 10(ten) days’ time to file rejoinder affidavit. The matter is adjourned 

accordingly with direction to list on 08-12-2014.  

   

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 



WP(C). No. 134 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

25-11-2014 

  

 Ms. QB Lamare, learned Advocate, appears for the petitioner. 

 Mr. R Deb Nath, learned Advocate, represents the respondents- 

Union of India.  

 Learned counsel for respondents-Union of India, states that he 

has filed additional affidavit. Thus, learned counsel for petitioner prays 

for 10(ten) days’ time to file rejoinder affidavit. The matter is adjourned 

accordingly with direction to list on 08-12-2014.  

   

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 



WP(C). No. 135 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

25-11-2014 

  

 Ms. QB Lamare, learned Advocate, appears for petitioner. 

 Mr. R Deb Nath, learned Advocate, represents the respondents- 

Union of India.  

 Learned counsel for respondents-Union of India, states that he 

has filed additional affidavit. Thus, learned counsel for petitioner prays 

for 10(ten) days’ time to file rejoinder affidavit. The matter is adjourned 

accordingly with direction to list on 08-12-2014.  

   

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 



WP(C). No. 136 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

25-11-2014 

  

 Ms. QB Lamare, learned Advocate, appears for petitioner. 

 Mr. R Deb Nath, learned Advocate, represents the respondents- 

Union of India.  

 Learned counsel for respondents-Union of India, states that he 

has filed additional affidavit. Thus, learned counsel for petitioner prays 

for 10(ten) days’ time to file rejoinder affidavit. The matter is adjourned 

accordingly with direction to list on 08-12-2014.  

   

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 

 

 



WP(C). No. 369 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

25-11-2014 

  

 Mr. P.Ghiya, learned Advocate, appears for the petitioner. 

 Mr. S Sen Gupta, learned GA, represents the State respondents.  

 There is a request on behalf of learned counsel engaged to 

argue the matter, namely, Mr. P.Ghiya, for adjournment. On the other 

hand, learned State counsel informs that this case is also connected 

with a bunch of matters involving the dispute relating to imposition of 

VAT. It is also informed that the said matters are posted on 05-12-2014. 

Thus, list this case with the connected matters on the date fixed therein.  

 In the meantime, the State may file affidavit-in-opposition, if so 

advised. List on 05-12-2014. 

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 


